BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTH ZONE
BENCH AT CHENNAI

APPLICATION NO 189 OF 2017(S2)

R.Gokulraj

Advocate,

No.197/8, J.N.Road, _

Qil Mill, Tiruvallur 602001. Applicant

-Vs-
1.  The Government of Tamil Nadu,

Rep. by its Secretary,
Municipal Administration and Water Supply Department,

Fort. St. George,
Chennai-9

2.  The Commissioner of Municipal Administration,
Ezhilagam Annex, 6™ Floor,
Kamarajar Salai,
Chennai-9.

3.  The District Collector,
Tiruvallur.

4.  The Tamil Nadu Pollution Board,
Rep. by its Member Secretary,
No.76, Anna Salai,

Guindy, Chennai.

5. District Environmental Engineer,
No.41, Judges Colony, Periyakuppam,

Tiruvallur 602001.

6. The Chief Engineer,
Tamil Nadu Water Supply and Drainage Board

No.8, 1% East Main Road,

Gandhi Nagar,
Vellore-631006.

7.  The Municipal Commissioner,
Tiruvallur Municipality,
Tiruvallur.
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8.  The Chief Engineer,
Water Resources Department,

Chennai-600 005.
...Respondents

Report Filed by the 7" RESPONDENT

|, P.Santhanam, son of Panchatcharam Hindu aged about 52
years, now working as Municipal Commissioner, Tiruvallur, now
temporally come down to Chennai to swear this affidavit, do hereby

solemnly affirm and sincerely state as follows:-

1. | am the Commissioner of the Tiruvallur Municipality, the 7*"

Respondent herein and well conversant with the facts of the case from

the connected files.

2. | submit that | have been given a copy of the Report of the
Joint Committee pursuant to the previous directions issued on
21-05-2021 have been submitted before this Honourable Tribunal.

3. It is submitted that the Report shows that the Sewage
Treatment Plant of this respondent which has been established as per
the CTE issued by the TNPCB and the said CTE sets out that the

discharge for the treated water is Putlur Eri.

4. Subsequently due to the present Application being filed, the
method of discharge has been changed to a different place that is
downstream of the Putlur Checkdam by the NOC dated 04-09-2020 of
the PWD. Therefore, the project for laying the Cl Pipeline has been
prepared and submitted to the Government. The DPR was forwarded by
the office of the 2™ Respondent and forwarded to the First respondent
vide letter dated 19-07-2021.

. The DPRis now pending before the First respondent.

6. The water analysis report enclosed with the Joint Committee
report sets out that the parameters of the discharged water is within the
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parameters of the water suitable for discharge into water body. As the
discharge is meeting the specifications, it is submitted that the same

does not cause any detriment to the Envirgnment.

7. The project of laying the Cl pipeline for the length of 4.2 Kms
to the discharge downstream of the Putlur Checkdam is now pending
with the Government of Tamil Nadu for Administrative and Financial
sanction for the sum of Rs 9.54 Crores. The DPR has been prepared and
submitted by the Tamil Nadu Water Investment Corporation (TWIC) for
sanctioning of the loan on Interest free basis. Therefore further time is
required for completing the said pipeline work and the possible date for
completion is 6 months from the date of grant of the Administrative and

Financial sanction.

8. As the treated water from the STP is meeting the requisite
standards for Inland surface water fit for Agricultural uses, it is submitted
that the present Discharge into the Putlur Eri does not cause any

environmental pollution.

9. The Water analysis report of the PCB for the samples taken
various dates shows that the parameters are within the above said

standards.

Hence, | therefore prayed that this Hon'ble Tribunal may be
pleased to dismiss the application NO.189 of 2017 and thus render

justice.

Solemnly affirmed at Chennai
on this the 28" day of July 2021

)
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ADVOCATE, E. No.2~
#D5,31/15, 1st Main Road,

Gandhi Nagar, Adzgf,
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municipal Administration &
water Supply [MA-3]
pepartment, Secretariat,
Chennal — 600 009.

0641 /MA- -2, Dated:16.06
From
Thiru. Shiv Das Meena, LA.S., SE
Additlonal Chief Secretary to Government. _/
To

The Commissioner of Municipal Administration,
Chennal - 28 (w.e).

Sir,

Sub: National Green Tribunal - Stoppage of discharge

of treated sewage in putlur Eri and obtain consent
Environmental

' of operation of CSTP -
&WUV) llur Municipality =

compensation levied on Thiruva
Regarding.

Ref: 'NGT (SZ) order dated 21.05.2021 in O.A.N0.189 of
2017.
Kk KX
I am directed to enclose a copy of the orders issued in O.A.No0.189
of 2017 in National Green Tribunal (SZ), Chennai.

2. In this connection, I am to request you to send the proposal
regarding laying of CI Pipeline for the length of 4.2 km to discharge
downstream of the Putlur Checkdam in which Detailed Project Report
prepared by Tamil Nadu Water Investment Corporation to Government
as stated by Thiruvallur Munlcipality before the National Green Tribunal

(52) expected to be commissioned by September 2021.
3. This may be treated as "Most Immediate”.

Yours faithfully,a -

. pvEY

for Addltional Chief Secretary to Government.

%
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JOINT COMMITTEE AML.QM&BW’W‘SM
TIRUVALLUR __MUNICIPALITY COM sT REGARDING

IMPLEMENTATION OF TREATED SEWAGE W
PROJECT FOR THE DISPOSAL OF Wﬂl
SEWAGE OF_COMMON SEWAGE TREATMENT pLANT ( CSTP) INTO COOUM

RIVER ON THE DOWNSTREAM OF CHECK DAM NEAR PUTLUR AS PER THE

NOC ISSUED BY PWD, SUBMITTED BY THE COM ITTEE CONSTI D B
THE HON'BLE__NGT (SZ) IN THE MATTER OF ORIGINAL APPLICATION
NO.189 OF 2017 (SZ).

The Hon'ble NGT(SZ) in its order dated 21,5.2021 in 0.A. No.189 of 2017

has issued the following directions among other things inter alia as follows.

w6, The Joint Committee as well as Thiruvallur Municipality s directed to file
further progress report regarding the implementation of the project before this
Tribunal on or before 30.07.2021.

7. In the meantime, the Additional Chief Secretary, Municipal Administration

and Water Supply are directed to consider the proposal pending with them for
administrative and financial approval in respect of the project envisaged by
Thiruvallur Municipality and provide the necessary sanction and financial assistance
for implementation of the same at the earliest as at present the CETP is having no
authorization and it is not meeting the norms which will have impact on
environment as untreated sewage water is being discharged in the water body
without complying with the norms.” _
In due Compliance of the Hon'ble NGT order dated: 21.5.2021 in O.A.No.189 of
2017,the Committee have inspected the Tiruvallur Municipality Common STP on
15.7.2021 and the status report on further  progress made by Tiruvallur
Municipality Common STP regarding the implementation of treated sewage
conveyance pipe line project for the disposal of entire quantity of treated sewage
of Common Sewage Treatment Plant (CSTP) into Cooum river on the downstream
of check dam near Putlur as per the NOC issued by PWD is submitted as below.

1. The Common STP ( CSTP) of 6.2 MLD capacity provided for the treatment of
sewage generated from Tiruvallur Municipality was in operation.

2. Presently 5 MLD Sewage Is received in the CSTP connected under UGSS of
Tiruvallur Municipal area.

3. Presently, the CSTP has laid temporary PVC treated sewage conveyance pipe
line of inadequate capacity till it reaches Thangal (Small pond). Hence part of
the treated sewage from the outlet of CSTP is conveyed through PVC pipeline
and discharged into natural Water Body ( Thangal) and thereafter it flows
through earthen channel and finally discharged into Cooum River at
Periyakuppam within the Municipal limits and the balance quantity of treated
sewage from the outlet of CSTP was diverted and discharged into Putlur lake
in the vicinity of CSTP.
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4. The Report of Analysis (ROA) of the treated sewage sample collected from
the out let of CSTP by TNPCB on 30.9,2020, 30.11.2020, 22.12.2020,
18.02.2021, 22.03.2021, 29.04.2021 & 28.06.2021 reveals that the
parameters such as pH, Total Suspended Solids (TSS) & Bio Chemical
Oxygen Demand (BOD) are meeting the treated sewage standards prescribed
for disposal into water body as per the MoEF& CC Notification dated
13.10.2017. The ROA of the treated sewage samples collected from C?STP
are enclosed as Annexure 1 to 7. )

The Commissioner, Tiruvallur Municipality vide its letter dated 23.7.2021 (Enclosed
as Annexure-8) has reported the following:

i)The Government had requested the Director of Municipal Administration to send a
proposal regarding laying of CI Pipe line for the length of 4.2 KM to discharge the
treated sewage downstream of Putlur Checkdam in Cooum river .

i) Tiruvallur Municipality has requested the Director of Municipal Administration to
sanction Rs 9.54 Crores as grants or interest free loan for implementation of the
above said project. ;

iii)Now the Director of Municipal Administration vide letter dated 19.7.2021 has
requested the Government that the Project Cost of Rs 9.54 Crores may be
sanctioned as interest free loan considering the financial position of Tiruvallur
Municipality '

iv) Finally the Commissioner, Tiruvallur Municipality has reported that the said

Project will be implemented by Tiruvallur Municipality as soon as the loan is
sanctioned by the Government.

It Is submitted that Tiruvallur Municipality shall expedite the implementation of the
said Project at the earliest.

Co\n'-Z‘uEs\'?d&:rer;“

Tiruvallur Municipality

Q/'
Executive Engineer,PWD, E(eaﬂ%e Engineer, Tamilnady Water

Kosasthalaiyar Basin supply and Drainage Board RWS
4

Division,WRD, Tiruvallur Division, Tiruvallur

District Environmental Enélneer,
‘TNPCB,TiruvaIlur
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District Environmental Laboratory, Ambattur.
Report of Analysis

ROA No0:448-428/ 2020-2021

Dated:12.10.2020

1. Nature and No. of Sample(s)

: One Number of Samples

2. Date of Collection : 30.09.2020
3. Code Number(s) and Point of . G 2014 STP Outlet -
Collection " Treated
NO.
Sl.No. Parameters Lab Code | 445
No.
Unit 1
1 |pH 7.37
2 |Total Suspended Solids mg/l 18
3 |Total Dissolved Solids mg/| 902
4 |Chlcrides mg/l | 348
S5 |Sulphates mg/l 170
6 |Oil and Grease mag/l <2
7 |BOD for 3days at 27° C mg/| 6
8 [coD mgfl | 56
' | DR WY 1)
< el

Deputy Chief Scientific Officer
DEL,Ambattur.
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TAMILNADU POLLUTION CONTROL BOARD
District Environmental Laboratory, Ambattur.

Report of Analysis
o ROA No:732/2020-2021 . Daled:14.12.2020
: 1. Nature and No. of Sample(s)  : One Number of Sample
2. Date of Collection :30.11.2020
3. Code Number(s) and Point of . G 2040 STP Outlet -
Collection * Treated
| DEE Code| 5 040
S NO.
. SlI.No. Parameters Lab Code 732
0 No
Unit 1
4 1 |pH 7.08
| 2 |Total Suspended Solids | gy 36
f '
3 |Total Dissolver Solids mg/l 938 -
4 |Chlorides mg/l 211
5 |Sulphates mg/l 266
i
1 6 [Oil and Gease mg/l <?
,
ig 7 |BOD for 3days at 27° C mg/| 7
8 [cop mg/| 64

70
ol
Deputy Ch

ief' Scientific Officer
DEL, Ambattur.
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TAMILNADU POLLUTION CONTROL BOARD .
District Environmental Lahoratory Ambattur.

Report of Analysis _
ROA No:844/ 2020-2021 Dated;04.01.2021
1. Nature and No. of Sample(s) : One Number of Sample
2. Date of Collection 122.12.2020
3. Codt_a Number(s) and Point of . G 2068 STP Outlet -Treated
Collection _
DEE Code G 2068 .
NO.
Si.No. Parameters Lab Code 844
No
Unit 1
1 |pH sy BT
2 |Total Suspended Solids mg/! "4..3%_‘
3 |Total Dissolver Solids mg/l 938
4 |Chlorides . mg/l 271
5 |Sulphates mg/l 252
6 |Qil and Gease mg/l <2
7 |BOD for 3days at27° C mg/l )
8 |[coD mg/|
4.,-r"‘\" \WI
Deputy &( Scientific Officer

&Pi/ DEL, Ambattur.
! '
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TAMILNADU POLLUTION CONTROL BOARD
District Environmental Laboratory, Ambattur.

Report of Analysis
ROA No: 1423 /2020-2021 . _ pated: 29.03.2021
1. Nature and No. of Sample(s) - One Number of Sample
2. Date of Collection : 22.03.2021
3. Sample Code No. and Point of STP3-
Collection : SK21-335 Treated
DEE Code | gy 24-335
NO.
SI.No. Parameters Lab Code 1423
No.
~Unit 1
1 |pH 7.22
2 |Total Suspended Solids mgll 16
3 |BOD for 3days at27°'C mg/l 5]
‘ \ /“/."f\'
( \JJJJ;}:/\J\PI)
~f
Deputy Chief Skientiﬁc Officer
DEL, Ambattur.
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TAMILHADU POLLUTION COMTROL BOARD
District Environmental Laboratory, Ambatiur,

Peport of fLnalysis
ROA Mo 1201/ 2026-2024 Dated 25.02.20%5
1. Nature and No. of Samglels) - One Number of Samgle
2. Dzte of Coliection : 12.02.202%
.0 Y, 53 et -
2. Code Numbes(s) and Point of - 54 21 -204 STP Outet
Cofiection Trezte
Dsﬁgo‘ﬁ 8K -21-204
VJ.
SLHo) Pzrameters La’é; ;’ﬂ‘f’ 1201 |
3
si
Unit 1 i
;
1 pH 875
) i
2 {Totzl Suspended Solids mgh 2
3 BODfor3days2t27° C mgft 2

¥
e

P
5

Deputy Chief Scientific Ofser
@ DEL, Ambatiur
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TAMILNADU POLLUTION GONTROL BOARD
District Environmental Laboratory, Ambattur.

Report of Analysis
Dated : 08.06.2021

ROA No: 201 /2021-2022

NI

\

L A 3 i)

[Pl

1. Nature and No. of Sample(s)

2. Date of Collection

: One Number of Sample

: 29.04.2021

3. Sample Code No. and Pointof ' CSTP-TLR
Collection 1 SK 21 - 421 Treated
DEE Code SK 21 - 421
Sl.No. Parameters Lab Code 201
Unit 1 '
1 |pH 7.65
2 |Total Suspended Solids mg/| 32
3 |BOD for 3days at 27° C mg/l | 7 ‘o\!}p’é”
2 AN
R
N

Deputy Chief Scientific Officer
DEL, Ambattur.
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TAMILNADU POLLUTION CONTROL BOARD
District Environmental Laboratory, Ambattur.

" Report of Analysis
Dated : 05.07.2021

ROA No: 478 /2021-2022

1. Nature and No, of Sample(s)

2. Date of Collection

3. Sample Code No. and Point of

: SK21-612

* One Number of Sample
: 28.06.2021

CSTP Outlet -

Collection Treated
DEE Code | SK21-812
SI.No. Parameters Lab Code 478
Unit 1
1 |pH 7.30
2 |Total Suspended Solids mg/l 32
3 |BODat27°C for 3 Days mgil 6
4 |cop mg/! 56
5 |Total Nitrogen (NO3+NO2) mg/l <1
6 |Ammonical Nitrogen ma/l <2
7 |Fecal Coliform MPN/100m| FNA °
FNA -Facility not available
Chief Sci Ice

N DEL,Ambattur.
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MUNICIPAL ADMINISTRATION AND WATER sUPPLY DEPARTMENT

From To

A\ A
Thiru. P. Santhanam. BGom., NE=%/  The joint Committee,
Commissioner, : NGT 0.A.No.189 of 2017 (SZz),
Tiruvallur Municipality, Tiruvallur.

Tiruvallur.

Roc. No. 4458/2003/E2, Dated.23.07.2021

Sir/ Madam,

Sub 1 Thiruvallur Municipality-UGSS to Thiruvallur Municipality-
NGT O.ANo.189 of 2017 (Sz) - Action taken report,
present status report - submitted.

Ref . 1)Hon'ble NGT order in O ANo0.189 of 2017 (82)
dated.24.01.2020 & 15.02.2021.

2)Hon'ble NGT order in O.A.N0.189 of 2017 (SZ)
dated.21.05.2021.

3) Govt. Letter No.10641/MA-3/2021-2, Dated: 16.06.2021

4) This Office Letter No.4458/2003/E2, Dated:06.07.2021.

5) Director Of Municipal Admlmstratlon Chennai -28 Letter
No.12443/2021/UGSS-1 Dated: 19.07.2021

Ak htdhdon

| submit to inform that the Hon'ble NGT in its order 2™ cited has
directed the Joint Committee as well as Thlruvallur Municipality to file further
progress report regarding |mplementat|on of the project before this Tribunal on
or before 30.07.2021 by e-ﬁhng In the said order the Additional Chief
Secretary, Municipal Administration and Water Supply was dlrected to
consider the proposal pending with them for administrative and financial
approval in respect of the project envisaged by Thiruvallur Municipality and

provide necessary sanction and financial assistance for implementation of the
project at the earliest.

In the letter 3" cited, the Government had requested the Director of e
Municipal Administration to send a proposal regarding laying of Cl pipe line for.

the length of 4.2 Kms to discharge down stream of the putlur checkdam in which
Detail Project Report prepared by the TWIC.
In the letter 4™ cited, Tiruvallur Municipality has requested the Director of

Municipal Administration to sanction Rs.9.54 Crore as grants or intrest free loan
for implementation of the above said Project.
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Now the Director of Municipal Administration vide his letter 5" cited has
request the Government that the Project cost of Rs.9.54 Crore may sanctioned as
interest free loan considering the financial position of Tiruvallur Municipality.

In view of the circumstances stated above, it is informed that the said
project will be implemented by Ti

ruvallur Municipality as soon as the loan is
sanctioned by the Government

el

"

Commissioner 1Y)
Tiruvallur'Municipality
i)y




BEFORE THE NATIONAL
GREEN TRIBUNAL (S2)
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O. A. No. 189 of 2017

REPORTFILED BY THE 7™ RESPONDENT

M/s. P. SRINIVAS (828/1994).

N.K. PONRAJ (2263/2009).

R. PURUSHOTHAMAN(253/2011
COUNSEL FOR 7" RESPONDENT

Mobile No. 94862 04469



